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3. The same is objected from the side of the Respondents. After short

submissions of both the sides MA No. 36120L7 is hereby disposed of

as dismissed. No convincing reason is pleaded either to explain the

necessity of the amendment or to explain the lapse of so many years

when the main Petition was filed in the year 2010.

No amendment is allowed to the main Petition. However, the

contents of this Application at best can be considered at the time of

final hearing.

4. Now the Petition is listed for final hearing on 13.04.2017. Date is

duly communicated to both the sides. 
M.K. Shrawat

Dated: 15.03.2017 Member (Judicial)
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